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flereral 'Hon. Members row—
Shrl RaitoTaehul! On a point of 

order. Sir. In the course of the dis­
cussion...

Mr. Omltrmm: Order, order. 1
h a v e  to make an announcement first

RESIGNATION OF MEMBER

M r . C h a im u u i: I have to inforin 
the hon. Members that Shrl Shiva 
Nafain Tandon has resigned his seat 
in the House with effect from the 
27th August. 1954.

SPECIAL MARRIAGE BILL—Contd.

Sihn Ragfaavachari: Mr. Chairman. 
Sir, in the course of the discussion it 
was stated that the Select Committee 
on the other Bill under consideration 
has dicided this and that. It was 
stated hy the speaker and it was con­
firmed by hon. Member Mr. Saigal. Is 
it permissible that the matter that ia 
under discussion in a Select Com­
mittee be stated on the floor of the 
House or published like that?

Mr. Chairman: I think that general 
mention is not absolutely prohibited 
1 did not notice that any statement 
made in the Joint Committee has been 
specifically mentioned here verbatim. 
If there is a general mention, J do 
not find any harm in it.

The Lok Sahha then adjourned tUI 
a Quarter Past Eight of the Clock o n  
Friday, the 3rd September, 1954.
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